T2 Written Answers to [RATYA SABHA] Starred Questions

(by  what 1s the criteria and mechanism for deciding status of a VIP and VVIP;

and
(¢) the details of VIPs and VVIPs as on date?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (1) Only the President, Vice-President
and Prime Minister are entitled to special security coverage as per the provisions
of the relevant Blue Books, due to the high offices held by them. Apart from these
digmtaries, Ex-Prime Ministers and/or their family members are also provided security

under the Special Protection Group Act, 1988 on the basis of threat perception.

(by The responsibility for providing security to an individual lies primarily
with the State Government/Union Territory Administration in whose jurisdiction such
individual ordinarily resides and/or happens to be. In so far as security cover provided
by the Union Government is concerned, there is no official nomenclature whereby
any such status as a VVIP or VIP is attributed to an individual Security is provided
to certain categories of individuals on positional basis including Union Ministers,
Chief Justice and Justices of Supreme Court. Etc. Other individual are provided security
on the basis of threat assessment. State Governments have similar mechanisms for
assessing the threat perception and providing security to protectees under their

Jurisdiction.

(¢) In so far as the details of security cover provided to individuals, including
high public office holder, are concerned, it would not be in the public interest to

divulge such details.
Inquiry into VVIP helicopter deal
#135. SHRI ALOK TTWARI: Will the Minister of DEFENCE be pleased to state:

(a)  whether head of the Finmeccanica company has been arrested in Italy in
connection with graft allegations in sale of VVIP helicopters to the Indian Air Force

recently;
(by if so, the details thereof;

(¢)  whether Government would initiate fresh inquiry into the alleged bribery
and irregularities in VVIP helicopters deal in view of recent arrest in Italy and fix

responsibility in this regard;
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(dy if so, details thereof, and

(e) if not, the reasons therefor?

THE MINISTER QF DEFENCE (SHRI AK. ANTONY): (a) to (&) As per media
reports, Mr. Giuseppe Orsi, the Chiefl of M/s Finmeccanica, parent Company of
M/s Agusta Westland, UK. has been arrested in Italy for alleged wrong doing and
unethical conduct by M/s Finmeccanica including alleged payment of kickbacks/bribes
by the Company in connection with the procurement of 12 VVIP/VIP helicopters
for the Indian Air Force (IAF).

On the report of the arrest of the Finmeccanica Chief, Ministry of Defence
immediately asked the CBI on February 12, 2013 to conduct an inquiry into the
matter. The CBI, after a visit of its team to Italy and on further examination of
the documents available, has registered a Preliminary Enquiry (PE) on February 25,
2013 in this matter against eleven persons including five Indians and four firms

which mnclude two Indian firms.

A Show Cause Notice has also been issued to M/s Agusta Westland, UK. on
February 15, 2013 in terms of the Contract and the Integrity Pact asking them to
explain as to why action should not be initiated for cancellation of the contract
and recovery of all payments made by the buyer on account of the violation of
the terms of the Contract and the Integrity Pact and any other action as may be
appropriate. The company was also mnformed of the decision to put the operation
of the contract on hold and stoppage of all further payments. The Company has
submitted their reply to the show cause notice on the 21st February, 2013 on which

follow-up action has been imitiated.

The Government is determined to enforcing the terms of the Contract and the
Integrity Pact and taking all possible legal and administrative actions against the

guilty parties and persons.
Recommendations of Justice Verma Committee on AFSPA

#136. SHRI D. RAJA: Will the Minister of HOME AFFAIRS be pleased to
state:

(a)  whether it is a fact that the Justice J.5. Verma Committee had recommended

for immediate review of Armed Forces Special Powers Act (AFSPA) and its



